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for 4.7.32 he ordersd ©o be postpinsd till finzalisation
of this application.
2. The aprnlicznt's case is that vhar he was working

n

2z =, Mail Carrier in Alwayr Division, he aceossred in

1

the sxamination the poetmen, hzld

7.7.%2)1 zand wzasz Jdeclarsd successful vids letter Aataed

T7.10.91 {annerure 2-3), Howvevsr, sinte thers was no

vacancy of wostman in Alwar Divisicon,

asked the applicant whehher he was willing o he nostad

limonass vide Anneruce =4, He was nob
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eraminatiorn

the procosed examinztion a

applicant had cualifiszd

on 7Te7.91 but since hiz neme was ouite low in the
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he could not bhe aopointed against ¢

28 from hiim

moointment adgalnst vacancies in Jaiy

zrxaminsticon.  Cand

1291 has zlrsady come kS an end, T mtifica

zxa1ce A=2) is for ths vacancizz of 19932 znd the appli-
5 rejusst for wostmoning eramination achedulsd to be
on 4,7.22 for the zaid varcanclzs is not in oxdzr,

Je O

held on 24,11,21 for Jaipur City Division, the
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>licant, We

have heard thse laarined counsel for the restondents and have
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gone thro g

Pandzsy Vs,

AN
Unicoe of Irndia & Ors, decided on 22,5,93; O3, No, 477732,
pghol Tamar & Ora Ve, Undion of India & Qra, decided on
18.5.23 and 0.A, No. 1231/732, Patd Pam and Anr. Vi, Unitn of

and

thz nthzr Divisicons may Lz offered acvointments in Jaiour

ENr 7

against vacanciezs of 1291 hev
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examination in Jaigur Cit:

applicanit cannot be given appointoent a2 Postman in Jaipur
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